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After hearth4j the l.counsel ippearins for the 

respective !atties1 we aámit this A1jcatj,n and Un 
censnt , we take up this A1icati,n as •n to-ay' s list 

for final dis.sa1. 

I 
In the instant alication, the etiti,ner has 

• 
prayei for a direction u..n the res.nents to pay interest 

on the DCG amount of Rs 55,935/ () 18% joer annum jue to 

telayee payment of the same to the petitioner lay the 

resnents. The !etiti.ner's cas6 is that v*iilewerkin 

uner the res- onents, he retired on 31.12.94 on surrannuati 

He re-ceivei. pension on 03.01.95 out the DCG was releaseal  

only on 29.02.96. The !etitioner claims that he sh.ulà •e 

!aid interest at the rate of 18% per annum on the aOove sum 

as the âelay was maãe Oy the resnefltS withOUt any 

reasonaOle cause and the official quarter he was .cCuyifl!, 
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was vacated by him on 1.9.94. The res.rierits in their 

rely have stated in pararaph 11 that the petitioner w.rke 

in different statins áurin his service life and he was 

custian .f vari.us  valu&1e goods of the Railways an 

after his retirement all retiräl leenefits have Seen paid 

to him except the DCftG amount fr late. recei!t .f c.mmercial 

eSit clearance from the Senier DCM, S.E.Rly.,Aire. This 

clearance was receiveá on 12.01.96 an4 the DCG amount was 

re1eased to the petitioner only on 31.01,96 which is not 
V 

correct. It was paió to him on 29.02.96. 

3. 	The DCG amount should have been paiá irnmeiateIy 

after the retirement and in this case, as per averrnents . 
máe Sy the petitioner, there is no case of avere AC, 

no D&A case, no vigilance nor any unauth,riseà occupation 

of ftailway Quarter a!ainst him. Therefore, it cannot Se 

said that thre was any reasonaSle cause on the part ef the 

respondents to make such delayed payment of the DCG to the 

petitioner. Unser the circumstances, we are of th view 

that the petitioner shoulti qet interest @ 18% per annum on 

the aSeve sum from 1,1.95 t. 29.2.96 ancd the petitioner is 

also entitled to costs as 4 óue ie such ielayai.  payment, 

he had to move this TriSunalf.r reiress, 

4. 	Under the circumstances, .we allow the Applicti.n 

with costs assdssed at Rs 500/- (upees five hunire) an 

the resp.nents are directed to pay interest at the rate 

of 18% per annum from 1,1.95 to 28. 2.96 on the DCG amount 

receiveâ Sy the petitioner within 6 weeks from the áate of 

communication of this 0rer aleng with costs, 

(M.s.Mukherjee) 	 (S.. .Mallick) 
MemIer(A) 	 Vjce_Cliiairrnan. 


